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¢í¿™ú ‚¸¬¸¸›¸ í¾, ƒ¬¸ˆÅ¸ œÏ¡¸ ½̧Š¸ ¤¸�¸ƒ‡ 

RBI/2015-16/250 
DNBR.CC.PD.No. 071/03.10.038/2015-16                                      November 26, 2015 
 
To 
All NBFC-MFIs 
 
Madam/ Sir 
 
Non-Banking Financial Company-Micro Finance Institutions (NBFC-MFIs) – Directions 
DNBS.PD.No. 234/CGM (US)-2011 dated December 2, 2011 and DNBR.CC.PD.No. 
027/03.10.01/2014-15 dated April 08, 2015 – Revision of the loan amount with tenure 
not less than 24 months  
 

In the light of the representations received from the ‘sector’ on the captioned subject, it is 

advised that limit of the loan amount, for which the tenure of the loan shall not be less than 

24 months, has been  raised  to ` 30,000/- from the present limit of  ` 15,000 . All loans 

necessarily be prepaid without any penalty, as hitherto.  

 

2. Notifications dated November 26, 2015, amending the Non-Banking Financial Company-

Micro Finance Institutions–(Reserve Bank) Directions, 2011, Systemically Important Non-

Banking Financial (Non-Deposit Accepting or Holding) Companies Prudential Norms 

(Reserve Bank) Directions, 2015 and Non-Systemically Important Non-Banking Financial 

(Non-Deposit Accepting or Holding) Companies Prudential Norms (Reserve Bank) 

Directions, 2015 are enclosed. 

 

Yours faithfully, 

 

(C. D. Srinivasan) 
Chief General Manager 
 

https://rbi.org.in/en/web/rbi/-/notifications/introduction-of-new-category-of-nbfcs-non-banking-financial-company-micro-finance-institutions-nbfc-mfis-directions-6857
https://rbi.org.in/en/web/rbi/-/notifications/non-banking-financial-company-micro-finance-institutions-nbfc-mfis-directions-modifications-9651
https://rbi.org.in/en/web/rbi/-/notifications/non-banking-financial-company-micro-finance-institutions-nbfc-mfis-directions-modifications-9651
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Notification No.DNBR. 033/CGM (CDS)-2015 dated November 26, 2015 

 

The Reserve Bank of India, (the Bank) having considered it necessary in public interest and 

being satisfied that, for the purpose of enabling the Bank to regulate the credit system to the 

advantage of the country, it is necessary to amend the Non-Banking Financial Company – 

Micro Finance Institutions (Reserve Bank) Directions, 2011 (Notification DNBS.PD.No. 

234/CGM(US)-2011 dated December 02, 2011) (hereinafter referred to as ‘the said 

Directions’), in exercise of the powers conferred by sections 45-JA  and  45-L of the Reserve 

Bank of India Act, 1934 (2 of 1934) and of all the powers enabling it in this behalf, hereby 

directs that the said Directions shall be amended with immediate effect as follows, namely – 

 

1. In paragraph 3, sub-paragraph (ii), for clause (d) of the said Directions, the following 

clause shall be substituted, namely,- 

“(d) tenure of the loan not to be less than 24 months for loan amount in excess of Rs. 30,000 

with prepayment without penalty;” 

 
 
 
 

 (C.D. Srinivasan) 
 Chief General Manager 

 

 

  

https://rbi.org.in/en/web/rbi/-/notifications/introduction-of-new-category-of-nbfcs-non-banking-financial-company-micro-finance-institutions-nbfc-mfis-directions-6857
https://rbi.org.in/en/web/rbi/-/notifications/introduction-of-new-category-of-nbfcs-non-banking-financial-company-micro-finance-institutions-nbfc-mfis-directions-6857
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Notification No.DNBR. 034/CGM (CDS)-2015 dated November 26, 2015 

 

The Reserve Bank of India (the Bank), having considered it necessary in public interest and 

being satisfied that, for the purpose of enabling the Bank to regulate the credit system to the 

advantage of the country, it is necessary to amend the Non-Systemically Important Non-

Banking Financial (Non-Deposit Accepting or Holding) Companies Prudential Norms 

(Reserve Bank) Directions, 2015 (Notification DNBS.PD.No.008/CGM(CDS)-2015 dated 

March 27, 2015) (hereinafter referred to as ‘the said Directions’), in exercise of the powers 

conferred by sections 45-JA and 45-L of the Reserve Bank of India Act, 1934 (2 of 1934) and 

of all the powers enabling it in this behalf, hereby directs that the said Directions shall be 

amended with immediate effect as follows, namely – 

 

1. In paragraph 2, sub-paragraph (xiii), for the purpose of clause (b) of the said Directions, 

the explanation provided for the term “Qualifying assets” at sub-clause iv shall be substituted 

by the following – 

 

iv. tenure of the loan not to be less than 24 months for loan amount in excess of Rs. 30,000 

with prepayment without penalty; 

 

 

(C.D. Srinivasan) 
 Chief General Manager 

  

https://rbi.org.in/documents/87730/39016390/PNNBFC200315.pdf
https://rbi.org.in/documents/87730/39016390/PNNBFC200315.pdf
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Notification No.DNBR. 035/CGM (CDS)-2015 dated November 26, 2015 
 
The Reserve Bank of India (the Bank), having considered it necessary in public interest and 

being satisfied that, for the purpose of enabling the Bank to regulate the credit system to the 

advantage of the country, it is necessary to amend the Systemically Important Non-Banking 

Financial (Non-Deposit Accepting or Holding) Companies Prudential Norms (Reserve Bank) 

Directions, 2015 (Notification DNBS.PD.No.009/CGM(CDS)-2015 dated March 27, 2015) 

(hereinafter referred to as ‘the said Directions’), in exercise of the powers conferred by 

sections 45-JA and 45-L of the Reserve Bank of India Act, 1934 (2 of 1934) and of all the 

powers enabling it in this behalf, hereby directs that the said Directions shall be amended 

with immediate effect as follows, namely – 

 

1. In paragraph 2, sub-paragraph (xiii), for the purpose of clause (ii) of the said Directions, 

the explanation provided for the term “Qualifying assets” at sub-clause iv shall be substituted 

by the following – 

 

iv. tenure of the loan not to be less than 24 months for loan amount in excess of Rs. 30,000 

with prepayment without penalty; 

 

 

 

 

 (C.D. Srinivasan) 
Chief General Manager 

 
 

https://rbi.org.in/documents/87730/39016390/3PNNSI270315.pdf

